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to Muiter of Urgent
Pudlic Importance

‘The Indian Airlines Corporation car-
ried out as many as 162 additional
fights between Scrinagar and Jamray|
Pathankot. They airlifted some four
thousand pessengers in addition to
their normal flights,

Government are glad to report to
the House that the personnel of the
Armed Forces in addition to their as-
signed duties responded as citizens to
the aid and succour of the afflicted
people, voluntarily, and in consider-
able measure,

1, however, regret to inform the
House that some twenty-two Army
personnel lost their lives. I feel sure
that the House would like me to con-
vey to the next-of-kin and therr
families of these dead men our abun-
dant sympathy, and also our apprecia-
tion of the prompt and spontaneous
response of Army personnel in all
ranks to render assistance to the
civihan population—~men, women and
children—to the best of their ability

The account that has now been
given, as required by this occasion,
has to be restricted to the assistance
rendered by the Armed Forces. The
House 15 already aware both of the
extent of damage and the extent of
reparation and reliet rendered by
Governments, State and Central; and
by voluntary authorities and organi-
sations, both from the statements
made in this House and from the
reports that have appeared in the
press.

Mr. Speaker: I am sure, as the
Defence Minister has said, our sym-
pethies go forth to the families of the
twenty-two or twenty-three members
of the Armed Forces who have lost
their lives. We also appreciate the
excellent work that has been done by
the Armed Forces, and we hope that

if necessary they will continue to do
80,
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ot gwew Ty (¥Q) : wehr
Wy WERY, Wt wey A ave §
I8 WY § ofeqw wow wrea § ¢

“fir gz awy Ol § foor &
a7 avere A Afy g fen
whe wft § i aTmT & wdm
woft § fir ag 0 & ey dafe
e iy & =yrarfat g -
= ¥ A & o o wTd-
i w1

T, & A # aga W §
fF 51T & A wEAH B AT E
W *Y frae @ fgmi 37 ¥ ARl
fear « amg & ava & wdlr S
qfeAzd adad ®1 ff wraTd
fr 3% 7 ® faax & fd wm
frmraT

AT ATHIT, ¥R &7HL, 87
YsH TR Ac A Fa N
are o g § fe fr o gwe ¥ faw
wifewt 7 WX TvRT § QUM w A
T 4 R R O g8 9
| 8T e¥e ® qar wEaT umr
S 39 awm W T AW T ¥@ NW
Y faaTe guT 41 | I8 4N AR W4-
w1 s S Y Y & 1 9 O sy
g  Jorfe ¥ @ AN § 1 W
Ja aug 9 faae & a9 qu I
q w &1 ¢

“The consumer was fleeced of
no less than @ sum of Rs 6 to
Rs. 8 crores, when the Govern-
ment sat calling conferences,
meetings, and committees, whan
every housewife was wotried
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that she could not sweeten her
child’s milk with a pnch of
sugar. Government was fiddung
with commuttees, boards and con-
ferences”

99 aag gk s gfwe s ¥ A
T8 QWY ¥ ATHIT 9T TE N oITaT
g fie 7% = ¥ @t w oo o
aw i aft faelt ff 38 anw
avwre wafer, sEed sk e qo
oft @ | WX T AT & ¥ w @ ANy
% 7o o 7 oY agd ok A § w7
Wt & a7 @E Ta & qX F W fer
TH W B TER R D SFE,
SAHEE W ¢ g 4 1 a¢ WAt
!N & s 7 @ a7 wf oar
Y faar

it wwew fay  (frdomaT)
wafeqr aw 7T &

Nguawm or - wafear @ @
g W FTAFE =< 87 T |

A Ve H A N F A &
R0 - A WE A g A ud
oY | ¥ a7y Y woATe & 9a ¥ fegarw
¥ 9 gedwat § qey age fen
w1 aaws ¥ B wfasy g o
TR ¥ sy g 4g QU 0%
cRAMAMES @ T ¥ v Fw
¥¢ s & faer afowr o dw & =
o A IX § a7 Ag 9w it W)
w2wT ¥ srafa o W & w0 &
v W g 5 9w aww ar e
wfrr sz I § o T famr
€, 7 W o oyafs . ww
war It B dx ¥ frew
o< i iferm s owee & saTofat
# N & w A, @ e A Nk
w™ aff frar o

X
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W oteve & oY gue W gur
o1 I§ & Ak & iy w3 ofr ot ot
vu & grew § s W} o qely
Featd Amr ot ot | & sl ooft o &
qerm wigen g fn s o & Wik
9¢ W& & N gEw fd @ I q¢
fire s fiear wav @ ogt aw &
arar g I fawmfa av B fawe
& T ey war o o e fr fway
Y | 3§ way few N & gum fed
% f frw sre & g We qQwr v
qwAT § | T G A% {W AR &,
& At a7 s A, O o, Wiy,
fiemy |« oY X We & teve &
o1 R M ww gor faw o &
o4 FT W@ E, W QA ¥ o gere
H ofafos wwmar § 1 w9 eve
# +ff ag arar de€ € o fir Y
wE ¥ | FE0 a9 99 awg qg WY
TR AR s o o = A+
affm Y fats ) a@h Wk
wifex & ag wgr v f ag v
r g 1 &Y Safe X 7 w3 o o
ot aarEdt ware A qroo dar W wf
ff "iT I SR §1 s famr
oG fiaad =
o At v 0% Qv afy v g€ v
Wi 5 sd ¥ €+ W IERA
e & | fawr wfaet & St awg &
¥ WFT, {0 ST, § T9UT, ¥ AT W
w7 & fgaa & S e qE st @
@ T, dufe & & s, e
w fofs v f o s of
W wg Nt or ww zv faly v
o ar & fore W @ FORC * b
fearat w eus & fiewr a1 A

o wmw 7 afy e fe ww vl
& worre W ag o @ ¥ wgw §
v °t fir v at w7 e ek o
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¥ Fqmw & wn g, o e
fie o & oy Tt & s oY oo
wifed a1 witfis 39% o o ¥ wind
e waw T e gar §,
s ol & wiwel ¥ &Y e By
aaqy fie @ o T WY STER W g,
frc o o ¢ ot WY T wR
# que fra gafedee & ot o
q vy W IR sy e g wo

& &xr W | g Wt off & few @
w §Y S8, ware §Y WK A% €AW I
& owT 9 gzA & wfge o el §,
wez A Rl § e et ® a5,
fora & arX | & T *Y qarew | Afew
X g g & f *x T s e ag
i fim afes ok sard dar
mrAFfAaH R LT oo
arfiee farwre & s af 43 ¢ fr ag
@ I Nifaw W fis sfer g 9t
oY fenfor & o | ay QuT ware
adfr & awx § sl 3v & far qx
qIT % Wy @ |

SRAVANA 23, 1881 (SAKA) Rize in Sugar 2500
Prices

qt ¥ o N o § W@
& M T ¥y vawew W f ooy
oY £ve § fir frady oo & o @ e
¥ s & gk 1 T W W
T, AY W AR A g, te
TV AN E I TR WY
At A § fe wez ¥ O wfy ot
a2 fe oY fradr arr & aofy g€
HHT Y A ATAT & A A FATC
AR AY L o o IR A
Y s frat & Y v Y ) 39 & waTT
R,¥E TA T TFFL q@ & o o
Tar 7 ¥y § fe forar & T
# Y, ag 913 F7 ATC § AWA ¥ TN
i fogy d | oY ®F ¢ AT ¥
X IFRT XA, EITH
I AT ¥ 1 I F AR { A=W g
E f§ ,¥c AR T TEET A A
4 | ¥ & WATET Lo FIAIC T g
TG § oY | 3§ T W W qA WY
A+ fed, Nfw g8, 0v gaR ZT W 4

7g Wit § A gfeur e faew
waifadem & ox “fega g ¥ fadt
& 1 T § QY Arw T wewrdy o Nfed
frex are ¥ v@ a19 wxATd W qaEy
&7 gur AT I9 w1 A O ww
afew @ ez @ s ey
foar & v | xw s W O N,
At oy & A W T @ faaorenae
TRC—TAAAT W FArE—
R9,%9,595 T & IRY & ) Wgr aw
qR A ¢, TH WA FT AW W EAE
TF 99§ gir w7 g aren F fedy
N O & =% § ufvw 1 9w e
&% 3, A v w7 T § A I3
qey dar & & i vt o, ol ¥
ord R s w1 SR wer Wix
ot 3 77w T F dad Wiy fe
TR A g N Ty A
difes oy & T & ot ofy Wix



2601 Motion re: '

[oh syewwes wa)

¢ & T vy ¥ vy w1 wwr @R
wy | wreard F e oy smie Rl
ot &, 3 & wg wwf @R Wit 1 32
whw, 2exd ST R0 wlw, 2evd &
‘Rralr’ & W yeore ® swd ®
T AT | k3 wer o e € Y
@ ok v wiw & ggy O gy @
ok @ Ot § a% wavar o e osE
/e AT ET YT WA ) W AW
TR & IOTA & G § FRTC W
WA e aTE w7 g7 ¢ &3 §g o
W 1 wRE fear qan an, Afew @
) § @ T fe @ T T
IR ST AW ol x&fed e &
Ty AT W TR N Y gRi o dfe
TR AN N ORI & FreT A W
ST Y 3T K A @1 wfew A ?
wWi§ arr O ATy i ad s wR SR
§ qv 9 & sway § ik f fawfor av
w§ swrem freren @ s Y€ s
Ty 3, O woft T R T ¥
o o o qew A 3o

oy T, N9 B, D TT F
avdt Eet W g aw wrew gl e
v g o e aw & ¢ At texe
NI QS O I FFN T
v mifem ¥ Afew wo w formn
o7 oYX 37 &9 I g7 el oy gk
To wAT g TN w o s
& | 3w for A fufres wgixa &
T w1 e faar gy Wi oY A Ay
vy Wr o

“Although the production of
sugar this year ig likely to be
somewhat less than that of last
year, this year's production to-
gether with the carry-over from
last year is sufficient to meet the
requirement of consumption dur-
ing the current sugar year”,
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¥q e 7y § & N o sl
el O A v F & wg o uf,

g W I W Ewh § wph wi
il

% wynfie wew 3T ¥ o o
qear § ?

off e T : R qEAy § | W
I8 |9 g% vy feqr war Qon, &Y
AT H A T YA | FEY F W
caiNpIAsf I iwmeat
YW en § ag awey e ay, @ 99w
TR TE QO & WS AF W T, vl
TR § T @ o< TE T T§ TR
¥ et & v f ok sgrw aft
firelt | & g ave & T o e
fie fow were ¥ faw-nfas @ G-
& IR R wlw e
0% A ¥ e f @
war s § B 37 fasanforst &
A, faw & @ v R, T oy, wgw
srig 3 9, g7 A wA 9, oF e,
A Wi fam-mfere) & fear

% wenlly aew : T fisay ?

@t grew W wie aTwr
g WY §, AfeA N O o Wy
i?

F J qgd ot wgr 01 fir A Bl
ft @ vu oA ax wrw of et §
fis Tt WY TU oF aeT § gfivafver
im §—us i e )
R A st prAiqed
€T AT aF—T0 & 7 § ¥ ¥
et § g av—gT T o s
SRS R AR R
oY s gt & 1 4 e qwn
wger § o av og SR B s
t— wwe § fs ag v e
fere §—, o 7y 7w o pefee <ol



& Wt ¥ e vy @ a2
wefls wryc ¥ fr-mfiest e -
QIR & w0 W & w o Wit

oot Wike Wl W o

{5-13-4s & Ay oft oY @
WA W ™ W Nyg B
fedy fomr a1 Wi oy 91—

“Qur present ex-factory price of
sugar in U.P, and Bihar is Rs. 36
per md. and no mill can sell
sugar—a Dparticular quahty of
sugar, that is D-28-—for more than
Rs. 38 per md. If any factory sells
at a higher price then 1t is an
offence calling for heavy penalty™.

# wrtdvg it N ¥ yoem g s
I FTOTT W ACE § N-2¢ ¥ wwnt
w g 3¢ wa fafeew fenr ar
i frd 39 ¥ ST AT 97 TRRT
v oft | M 3g A R R W
ay A a1, @ ff g 7 WY -
o ¥ we e g faew oE-
et & aifes afedw § soft sgher
F Y & ff 5 Bl @ o e
W T AW & 1 sy F I A vy
fear fe fael) 3 Tt 3 e 93
MidmgIrTIE g eI E
WA A A ¥ AR Ao W
aon ¥ s wEAr oY 7f 1 F e
wmgan § fe wan oy fod Yot @
M aw w1 o W frar 1w
TR 9 W aerw § fif  wfewre
aff @ fe & ¢ firell & faeme wrdanly
FTGHY ? AW 7 T N W frdfey
s 7 frover e oy 1 i oy ey ?
¥ arrey § 6 GO § T ofewre
€1 I W PR SN wRET 9 W
() MW AW W N
qarbray  af § fo gwtc B &
afeE g 9 T W AW AR
w ¥ s erw s (€) W R dw
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ok 1 79§ wewre B 7y hesc
Rt wat & i ot s oY areer g ot
P Py 3 Qur fomy 8, & w8 & &P
¥ fed ar et § 1 & g g ST
¥ fx que el ofr firy & and & ooy
Tew B wfeer faelt @, o g
MR AR I TR
fier oy wore it w oy g,
& felt ft et Y il o T P
T NI w7

o¥ ? 5% 1w um & IR
WS g O Rl ¥ et 5 W
RgAT ATgAT § | AT ITH wwy Y el &
e § aga N aw@ wg, 9wy fe
Hr§ QA wwT ¥ qwN
fd a0 F o g % W2 Feher
& q o ¥ & T s wremERE WY
g, ot xg fore wfvd & fod et
6 @, Iw T & qud gN F a7 ek
WS A B ¥ ¥ § Iy w1l W,
e oy 2feq i g8 @ A
W folftor g & xg o [ W H
fiefta g & | v @ aw W Sifed
fie o ¥ 9 <8 a0 O WO G g
% fop g W weft § @ D few, B
fim, w: fx, wra fer ot 30 x@ Wi
¥ arr W s o s fare
Iy 30 Wit g€

qu® am fwd fr frad enr
¥ oft 12 fooftor fisd 1 & wy wwr el
Wi § «Ta FT & wre T AT ot
& oty ¥ foad el & st @
firore o ¥ fis wr v s s 9y
2 feefir frd v o v fied o Wt
tawr W 7y wwre gur fis Wt & et
¥ warw g gy, wrare ot & few
% ag warw g g fr mvwe @ ol
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[sfr wwewr aw)

# 1 g8 W ¥ g ¥ vy § fw Wt
e ¥ IR W N 7§ wfwer
Rfrdfe D ot sqowdnm 2
ﬂ-nﬁmmmwﬁl
W # AT W " e) ad
T % A1 §, TA Ow e &,
¥fer ForAiR wlt Y TwwT wr =R
afifendqgr A dI W AR A
W W W AT § Y X7 | WG
Y€ 1T a1 w1 X AgY fwar W W
R IR & W ¥@ @ W NG
=ff fear mar fie for it wY Qe &
12 3 2ogx fof A, IT W AR |
&% Frrewer T oy

Mr. Speaker: One hon Member
meed not be too ambitious to exhaust
every aspect of it There are other
hon Members

Shri Khushwaqt Rai: I am not ex-
hausting; I know I am not a sugar
expert; there are other Members 1n
this House who know better than my-
self

Shri Raghunath Singh
‘Then leave 1t for us

(Barmer)

Shri Khushwaqt Rai. 1 am leaving
now

wx § OF I ST WA §
Wik W § A& AW | 47 O
R Wgd W T w1 % fpay arfw
«-TRrEr ¥ AT T 4T Ag qE Wi
IqE WA & T g v v weA
TR 3GET A | WO A M T
a8 <t g g § fv s wr
Mwg o IJEY Fwr IW I A
T A A W OF et dar
wxdft 1w ® for wewErd cweqA
s dhag & Tl ar qwdt | vwswEA
iz ez § wgrly & aW F By
« | oA N RO kg A SR

AUGUSr 16 108 NOe % Juger yreen NG

fear oy fardk Fore, gere sriver wieand -
figre o fiear | xw At wwy F oft sitc
forer off 3 Y 7O gz o e wp forrd
o § W & A ) A 9T xw Ay
w1 &y § fin feg oy & e afine &
WY 7€, 37 ¥ N Tl o v W
fawerdy fwrft S ey ¢ ¥ 1€ 1
CTeT FTOT Y 7 i wvd oY e
% qvg B TrEw w3 o oy fad
I, IMT N2W W A fagre F Y )
o1 g qrA} & wreor Ko F qqae Y
N ardr gk

7 o ¥ @ faen § W R
waaar ¥ fw wra s oft WY o famery
vt vy QAT gg 39T 1T fiw ot ww
& Rt ¥ ary A Y wH

Mr. Speaker: Motion moved:

“That this House expresses its
concern at the policy of the Gov-
ernment in regard to the distribu-
tion of sugar and urges upon the
Government to take suitable steps
to check the rise m the prices of
sugar and profiteering by sugar
interests ”

1 have received notice of some amend
ments Is Shri Saksena moving his
amendment?

Shri S. L Saksena (Maharajgan)) 1
beg to move

That at the end of the motion, the
following be added, namely.—

“and recommends that & High
Power Commuission of Enquiry,
consisting of either a Supreme
Court Judge or an eminent public-
man be appointed to investigate
into the complaint, and to find out
the causes of the present sugar
racket which has already resulted
n the exploitation of sugar con-
sumers to the extent of Rs 16
crores during the last five months
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and the evasion of income-tax on

the profita so accruing to the sugar
mill-owners”. N

Mr, Speaker: Shri Braj Raj Singh
bas tabled an amendment No. 2
There is no objection to part (a) of the
amendment. But part (b) of the
amendment “that sugar industry be
nationalised” does not arise out of
this and therefore, 1t is ruled out of
order. He will be allowed to move
the first part. I will treat 1t as moved,
What I propose doing is thuis I will
treat these amendments which are not
out of order as moved 1f the hon
Members are 1n their seats. Now, Shr
D. R Chavan 1s here and he has tabl-
ed an amendment. Part (b) of his
amendment does not anse out of this
motion and so 1t 1s ruled out 1 will
treat the first part of ms amendment
as moved. Shn Raghunath Singh has
also tabled an amendmrnt, No. 4
Copies of that amendment have been
erculated.

Shri Braj Raj Singh: You may have
to waive th¢ tme-hmt of 24 hours;
it has just b u circulated.

Mr. Speaker: There 1< no haim, it 1¢
only a substitute motion

Au Hon. Member: It secms that 1t
1« a Government amendment

Shn Raghunath Singh: No, Sir, 1t 18
my amendment

Mr., Speaker: Any hon Member
whe belongs to the Government party
will certainly support the Government
with such modifications as the oc-
casion may require ] shall treat
that amendment also as moved. Now,
how much time would the hon Mem-
bers require? The time onginally al-
lotted was 2 hours and it has been
increased to 2} hours.

Shri Braj Raj Singh: I would re-
quest to extend the time by one more
hour; this is a very important matter

Mr. Speaker: I have no objection if
the hon. Members assure me of

163(Ai) LSD-5.
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quorum. The private Members’ busi-
ness is to start at 2-30. Instead we
may start at 3-30; then we may have

to sit till 6, Is the House agreeable
to thig?

Some Hon. Members: Yes.

Mr. Speaker: All right. This will
end at 3-30. A number of hon. Mem-
bers want to participate I would Lke
{o make the time distributed among
the various groups and give opportu-~
nity to all hon. Members, So, they
will  confine their 1emaiks to 18
minutes Now, Shn Braj Raj Singh,
I will then (all Shri Shibban Lai
Saksena and then Shn Raghunath
Singh (Interruptions),

An Hon Member: There will be no
quorum

Shri S, M. Banerjee (Kanpur): I
am one of the Movers

Mr Speaker: I will call lum also.

Shri Vajpayee (Balrampur): My
naime may be included

Mr. Speaker: Yoo, I will call Shn
Vajpayee also (Interruptions) Time
permuting, I will allow all hon.
Members.

Some Hon, Members: Please make
ft t'n nunutes so that others may get
a chance

Mr. Speaker: I have allowed 18
minutes to Shri Bra) Ra) Singh. For
othels, ony ten minutes,

Shri S. L, Saksena: For me also, 15
mintes

Mr. Speaker: Shri Saksena has fasted
on this question; therefore, I will
allow lum 15 munutes. Other hon.
Members will try to confine their
remarks to ten minutes.
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Shri Braj Raj Singh: 1 beg to move:

That at the end of the motion, the
following be added, namely:

“‘and recommends——

(a) that Government do appoint
a Committee consisting of a
High Court Judge and two
members of Parhament one
from each House to enquire
into the undue profits earned
by the sugar interests during
the last few months”

Shrt D R. Chavan (Karad) I heg
to move*

That at the end of the motion, the
following be added, namely.

“and recommends—

(a) that a Committee consisting
of five members of Parha-
ment, three from Lok Sabha
and two from Rajya Sabha,
presided over by a Judge of
High Court, be appointed to
investigate and enqiure into
unduly high profits earned by
the sugar industrialists dur-
ing the last few years"

Shri Raghunath Singh-
move

I beg to

That for the original motion, the
following be substituted, namely

“This House expresses its concern

at the rise in the sugar prices

and after taking note of the

steps already taken by Cov-

ernment recommends that

Government should take such

further steps as are found

necessary from time to time

to check the rise m the prices

of sugar and profiteering by
sugar interests "

it worerw fag : waw wEam, @
o€ B AT FaqT wx wiqq gaq
dAfer AN HANFFTam &
WS T AR AT

“I fear that within the next
three months when Parliament

AUDUIT 34, 1990 Rise in Suger Prives 3o

will not by in session, there will
be & sugar famine in India... ¥

vk are & gu W wEAT g ar
f fergena W dlta aowTe firgems
¥ 1t formr anfiort & ey g€ ¢, vy
I% & wrq grfoe §, fogds sToo MifY
®T o g7 | &7 F urt 4 gyqer
W oft wwr R wr frr WY wgR A
ot qf Qs fear ur 1 & qx & W
WY T 97 | § #9) a7 wrgaw a7 fw
R @7 wEN v fgReam & aRY
Aift w1 wwrr 923 T g ? WE QA
o A fY fx § wliregamiy wen
vgar a1 w8 whaey awar & qar 4
LR LR CROR F ot G ]
/ I a1, forr ave &Y afwqr
g wAAg ¥ 4w @i O o faw
A@ T 99 ¥ 75 a3 fowr Wad |
aw v{r ft SAq T & qAT IHAT 97w
forn 73 afqardz adt &5 @Y g,
Iq IR & W e 9w gT WA
£ | 3 A FAAr w1 STH AT 39-
AT Y 377 1 57 ¥ 43 AT qw
289 9ES ¥ ITWW KX 9T WY
#1 31E v {5 aq ¢4 s | o arfem-
4z 381 35 T N, IN 371 ARG YWY
2 v wifsAA™ o frar gaq ™
a1 f& soFe T F g oFNE
77 XTAT § B TIAA dar 5w
7 57 1 38 ¥ Y wifed= ardy fear
aar 41 1 WA= TR TR % Aty
93 WEA R, 22 A § qifeqr
&%, 3fwx 23 wrw ® nifargr &
aftalmasmrfragasgany
qr€ ® A A g T w7 A% §
T B S0 vRET gq Agr fawr
%1 § | 1Y §3 v o § e
TR 7 AW AT RN oy &
qaftifa & 3% /e s s W g §
ut” fgmamm & s w AT wear
g NIgamour fr s dx
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igwmfetudniffragi B a
& o o ¥ O atw quane & wx
o¥ | ¥ & ue w7 sa el
U W § Qe IE W W
N fRymAaw i o waf &
@ | AR gyt

“Whenever there is an abnormal
rise in prices, I expect the hon.
Minister of Food to come before
Parliament without waiting for
questions to be put and explain
what has happened when the
House is in session. But when the
House is not in session, he should
issue statements as to why this has
occurred and what steps Govern-
ment are taking. Notwithstand-
ing everything done by the Gov-
ernment, it will remove a lot of
misunderstanding about the
actions of Government.”

¥g wv Y g W = R A
e & wafs ofwarie = & @
avet o 9 T faew § A B
€ viT 3§ Ta foeew wY 7 aY yaary
& sfirr o w4y 7 1Y O aawTn
oy fe fow o & qex fad ondi
N W HATAT A7 ANfew A€ § IT W
ot 7@y forr ot B W Fo fod sl
oK frg a8 ¥ & aA7 1 tR AW A
WiE a7 # af | § P F
wigar § f& 9@ e agw w1 -
Jvww @i, ST ag ey of fE Sa
N @R & A s § a@F &
N 9T TW 8GR W WHIN &y
Jrar Wifgd W WK gew | d2r @Y
@ fegrm & aven o fegraw &
woareY 7 afd o da fanfedy &
sfdsmdmaf@ fram @ wd
¥t Tw g § \w Awmew
ww &5 w, w38 few
W R A gex fawew @y fear m,
TaN g ot Tex fveew W faear ar
QU | MY W AT g TR R e
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# @vc ¥ 4 ¢ BN F waw F
Wit @i 37 @t @ TR U
A2 o dwww F qg e N A
s i+t U w7 Usawor s fay
W | vE & gETEr w9 e W
@ v & e fggwm ft aonre agt
® orr W R e W &
ST qZ IT ANY & WG [y w@0
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Shri S. L. Saksena: Mr. Chairman,
Sir, my amendment reads like this:

That at the end of the motion, the
following be added, namely:

“and recommends that a £ligh
Power Commission of ¥n-
quiry, consisting of either a
Supreme Court Judge or an
eminent public-man be ap-
pointed to investigate into the
complaint, and to find out the
causes of the present sugar
racket which has already re-
sulted in the exploitation of
sugar consumers to the ex-
tent of Rs. 16 crores during
the last five months and the
evasion of income-tax on the
profits so accruing to the
sugar mill-owners”.

Sir, I am very unhappy as I stand
here today. A close friend of mine
is in charge of the Ministry, but I
have to be very blunt in exposing
this racket. I have sent him a book
on this subject. I think he has per-
used it, I also think he realises how
keenly I feel about it.- After all that,
he repeats in this White Paper that
the basic cause of the rise in sugar
prices is the drop in production. That
is utter falsehood. There cannot be
a greater falsehood than this, and I
should like to prove it.

He himself says that the amount of
sugar production this year was 19-2
lakh tons. Last year it was 19'78 lakh
tons. But that was up to October.
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Thwrefore the position is this. There
Il the months of Seplember and
to go by. The production of
in the corresponding months of
year was about 50,000 tons, So,
the total production of sugar up to
Oectober will be the same as in the
last year.

Shri A, P. Jain: In the total pro-
duction, the production in October,
should also be taken into account.

Shri 8. L. Saksena: What is the
actual production. I want to know
it.

Shri A, P. Jain: 1805 lakh tons
About 15,000 tons are produced in the
special season.

Shri 8. L Saksena: Then your
Agure of 20,000 tons 1s not correct
For, you know the factories produced
sugar up to 18th October In Uttar
Pradesh they produced wmore than
1,000 tons, From the figures of last
year, you will find that production
went up to 15 lakh tons Anyhow,
the flgures can be checked with the
Ministry Even then, there 1s a drop
of production by about 0-78 lakh tons
taking 1920 lakh tons as the total
production In other words, 15000
tons 13 the amount of production
hy which the whole total 1s less, 1s
that a sufficient drop to warrant a
sugar racket?” It has dropped, m fact,
from 2029 lakh tons to 18'75 lakh
tons 1n the same order of 15,000 tons,
roughly Was that not so last year”
Is there no production now? Why
should there be such a difference this
vear?

Q
H

i

I shall tell you the reasons It 1s
not the drop in production that 1s
the reason The Minster himself has
said that 19-20 lakh tons was the
production for this year and according
to him, 3-31 lakh tons was the carry-
over from last month That means
2251 lakh tons was the total quantity
of sugar available in the country.
Whmthemweuzzhkhmofmgar
in the country, according to him, 21
lakh tons was the consumption There
was already a surplus. That was
about 1.81 lakh tons When there was
a surplus, and he knew the surplus,
why should there be thig sugar
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racket? When you have got in your
shops 22} lakh tons in the whole coun.
try, and when you know that only 21
lekh tons are consumed, why should
there be thjs racket? The reason
18 that the position was 30 manipulat-
ed or the releases were so mampulat-
ed that the prices shot up. That is
the main reason for this difficult situ-
ation,

When there was an enquiry into the
sugar situation in 1948, what was the
finding of the Tariff Board? They
said, anq the Sugar Syndicate at that
time, said that although there was
more stock of sugar in the country
than required It was managed 1
such a manner that the prices shot
up. What was the result? There was
an enquiry held by the Tanff Board
It was presided over by a Julge, Shr1
Surendranath The result ultimately
was that the Sugar Syndicate was
dissolved Today, you are the man—
I mean the Minister—who have order-
ed the releases from month to month.
Today there 1s a racket as bad as the
one of the last occasion Should not
the Ministrv be dissolved and should
he not go out of the Mimstry? If
the Sue¢ar Svndicate was guilty of
fleecing the consumers to the exteat
of Rs 16 crores, whv should not the
Ministrv be censured”

Sir, I lay a very serious charge, and
it 1s a verv serious charge to be
brought here Therefore, without any
whitewash, 1n order to prove that you
are not guilty, you must appoint a
Commission of Enquiry to find out
what 1s the truth It 18 in your own
interest that you must prove that it
1s not as a result of bungling that all
this has happened. I lay a serious
charge I say, that had the Ministry
not bungled in the months of April,
May, June ang July, knowing that it
was a season of marnages and “hey
were kot months, and had released
quotas of sugar just more than re-
quired, all this would not have hap-
pened Then 1t would not have result-
ed in these happenings

The Mimster asked me to give in-
stances, where black money was
made Does he mean to say that the
men who deal in them would ~come
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out? If it was so, what will be the
result? Now, I want to =gk you one
thing. The market rate for sugar was
Rs. 1-8 per seer. Even today sugar is
selling at Rs. 30 &8 maund in Punjab
and i Pathankot. This 1s the figure
ruling this morming. Today’s quota-
tion 1n the Times of India is Rs.
121-8-0 a bag in Kanpur. That is the
wholesale price of sugar in Kanpur
today. If Rs. 44 per maund is the
rate of sugar today, you give
A Trelease of sugar Dby tender
at Rs. 36 per maund. Rs. 8 1s the
margin, Do you think that the people
in the Ministry are angels to give it
without any consideration? When the
sugar is released to people who have
got the quotas, you will find that
there are many people with the same
name or firm who have got the sugar
because they have greased the palm
of the Ministry. I can give the names
of the people if an enqury 1s
made, and lay 1t on the Table
then, and 1 can tell you people
with the same names and firms—not
panwalahs—and even prostitutes
have got quotas of sugar and they
have sold them in the black market
I have the names and if a Commssion
of Enquiry 1s appointed, I can give
those names to the Minister This 1s
not something which 1s secret. It 1s
a thing that everybody knows in the
Kanpur market, Delhi market, Hapur
market. It 18 g serious scandal, and
the public has been robbed of about
Rs 16 crores, and if this thing conti-
nues, it will go sull further

Ican tell youthe figures from your
own statement The price of sugar 1n
Kanpur market was Rs 42-55 Today
it 13 Rs 4435 1 can tell you that if
this thing continues, it will go up to
Rs 50, Rs 60 or even Rs 70 by 1st
September Where 15 the control
price and where was 1t during the last
five weeks? The quotas were given
to the State Governments How does
it happen that there 1s sugar sven
now in the market and 1s selling at
the black market prices? Where does
1t come from” Last year you had not
given quotas and you gave them only
to the State Governments The reason
for this maituation 18, as I have been
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\aying eurlier, the mills dad besm
froe stock to their

Lwn agents in the nama of benami
tions and they are keeping this

lugar. They are now selling at high
drices. Once you do not releass sny

E
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Yree quotas, the result will be
the month of December, only that
lugar will sell which has been hoard-
N\d by the sugar millowners and given
Yo the benam: agents. That will sell at
. 80 to Rs. 100 per maund. You
Will see 1t in September or October
¢ your control continues to be as it
13, and 1t 1s absolutely ineffective.
Take the Kanpur market. 1 was
ere yesterday. You have given 1,475
ons of sugar for one month there.
hat means 14,000 bags. In the pre-

Vious two or three months they have

been selling 15,000 bags every month
3nd about half of it went outside.
25.000 tons 1s the consumption of Kan-
Pur ety and Kanpur district as a
“hole But you have given only 50,000
:,nzs. About 1,270 tons is the quota.
'hey have not taken all the quota.
T‘hey have taken about 16,000 bags.
T‘he result will be that there will be
o sugar in the shops and in the mar-
ket, and the black market will proper
8hd the price of sugar will shoot up

Therefore, I say that you must be
Very careful in this matter It 1s not
2 thing which you can easily mani-
Pulate It 1s a thing which must be
Togulated and which must have nor-
Mal channels I therefore recom-
Mend that 1f you have got sufficient
SYgar, more than what 1s required,

1en, your duty 1s to see that any-

y can offer to purchase the sugar
8hd let them get what they want. You

hould have done that. Ask the mill
Owners not to sell one single seer of
Shgar Let the entre sugar produced

y the mills be taken over by the
Government and the Government must
5411 1t. When the mull-owners see that
Shgear 18 seling at Re. 45 a maund,
Will they sacrifice 50 many rupees?

The Minister also has admitted that
the sugar has been selling at Rs 8
Rs 12. That means they have taken
ack money at the mill gate. 1 know
Ne factories and I hnow the names of
‘e mills In fact, the market quota-

5 S LR
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tion went to show that Rs. 12 was the
premium. Today, the prices range
from Rs. 8 to Rs, 12, and these are
the practices openly done. Yet, not
a single action has been taken against
any mill-owner. What is this? Your
order is that more than one seer
should not be consumed, and the state-
ment says that there is a quota. Can
you not prosecute the concerned peo-
ple, and can you not prove that they
are doing it? Everybody knows what
is the price at which sugar is being
sold.

Therefore, 1 charge you that you
have not done your duty, you have
not seen to it that the mill.owners do
not indulge 1n such practices. I there-
fore demand that the mills should not
be allowed to sell any sugar.
‘Whatever they produce must
be taken over by the Government and
the Government must give to every
trader from that stock You have
got the system of licensing now It
1s very good You have got the
system, and so, whatever the people
demand, give them Then sugar will
be sold at a cheaper rate and at a
smaller cost At present, the suga:
released through quotas sells at Rs 1
or Rs 102 That 13 much more than
what the trader sells in normal times
15 annas was the price at which sugar
was being sold about a year back

1 have given the reasons why the
present situation has come about
What was the pomtion last year?
What 1s the difference between last
yvear and this year® 1 say it s
because of the change mn the person-
nel-—n the directorshup in the Minis-
try When Shri Prasad was there,
he gave quotas freely and gave
tenders freely. In the months of July
and August, the price fell below Rs
35 per maund But after the new
Chief Director has come, there has
been black-marketing and the price
of sugar has risen. At the crucial
moment, when people required more
sugar, you hoarded it in the godowns
in March and April. In April, we
expected that there would be some
more release of sugar, but 1t was not
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done. 1 have got the figures here.
Last year, in the months of January,
Fepruary, March, April, May and
June, the quantity released was
8,82,000 or about 9 lakh tons, This
yegr the quantity released was much
less compared to last year. The
rejease was about 2 lakhs tons less
this Year In the hot months, in the
crucial months of May and June when
sugsr was badly needed if you had
1elcdord enough  sugar, the position
would not have been so bad.

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
The Chief Director was on leave from
the end of last month How is it that
when he was officiating, the allotments
were made? The hon. Member was
saying that after a change in the post
of the Chicef Director, there has been
some abuse

ghri S. L. Saksena: When did the
new Chief Director take over?

ghri A M. Thomas: He was there
only from December last.

ghri 8. L. Saksena: If you see the
price of sugar in November, it was
below Rs 36 After December, the
prices began to rise and black money
has been charged  All the tenders
were not freely accepted. If licences
had been 1ssued to  proper sugar
merchants, there would not have been
this serious situation My charge is,
after that you have been discrimina-
ung in accepting tenders and black
money has been charged Although
there was less sugar product on last
vear, the prices were not so high last
yesr

The sugar manual gives the amount
of sugar consumed every  Yyear.
Khandsar: sugar is also consumed. In
1996-57, 1 lakh tons was the consump-
uon of khandsar1 The total sugar
consumption was 20 8 lakhs tonms.
19-83 lakhs tons was the consumption
last year This vear the consumption
ha- increased In fact, as Shri Rai
steted, the consumption of khandsari
has gone up to 3 lakh tons If you
take all these things into account, you
will find that this serious situation is
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[Shri S. L. Saksena)
not so much due to the actual con-
sumption as to the fact that sugar is
hoarded by the sugar mill agents;
they are keeping it for being sold in
black-markets, because your control
is not properly functioning.

Another thing I was surprised to
find was this. The main markets for
khandsar: are Rajasthan and Punjab.
But he has stopped the movement of
khandsarj from the 27th July even to
the markets. That sugar s not here
m UP. Its main markets are Rajas-
than and Punjab, but in Punjab sugar
is selling at Rs 62 per maund. So,
unless you allow this sugar to go
there, you will consume your white
sugar and there will be famune agamn

I now come to the sugarcane prices.
You say, if you increase the price of
sugarcane, the price of sugar will go
up. But what has happened now®
You have yourself said that sugar was
selling at Rs 47 per maund and the
price of sugarcane 1s  still Re 1-7-0
Is it not most cruel that the sugarcane-
grower should not get any part of it?
I you had not had this control and
if sugar been sold at the high price,
you would have got income-tax Now
because of your control, therc 1s loss
of income-tax So, I demand that there
should be an enquiry to find out how
much money has been charged m the
black-market, which mills have made
that black-market money, how much
money has been lost by the Govern-
ment by way of income-tax and if the
money has been there, how much of
it must go to the cane-grower and to
the sugar labourers whose wages are
so low

Therefore, my motion 1s a very
sumple and a very urgent one. So,
appoint an enquiry commission where
I will give all the evidence to prove
that the mill-owners are guilty. 1
say the mill-owners have been mainly
responsible for the propaganda of
scarcity. There 13 no scarcity, be-
cause, a5 [ told you, there is only a
drop of 0'5 lakh tons in production
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and for that there is so much propa.
ganda of gearcity. Go dack 1o 1982-
§3 when production was 12 lakh tons
and consumption was 16 lakh tons.
Shri Kidwai was able to keep the
prices at a low level even in that
year and sugdr was selling at Rs, 30
per maund all over the country. So,
when there was real scarcity, there
was plenty; now when there is plenty,
you say there is scarcity. I, there-
fore, say that it is necessary that yom
must take a leaf out of that book and
see how he did it.

My only message 138 this. We have
got enough sugar, but this control
will not do Let every tender which
comes freely from the hcence-holders
be honoured and everybody will get
enough sugar. They will take it ts
the smallest corners and there will
be no black-marketing. But if you
do what you are doing now, the result
will be this Sugar 1s already in the
black-market It 13 hidden in the
hoarders’ godowns and they will selt
1t at black-market prices

Shri Heda (Nizamabad). Mr Chair-
man, Sir, 1 think the couriry 1s facing
a strage pircdicament The consumer
18 paying much mor« for sugs: than
I think he had at any um¢ imagined
that he would have to pay The pro-
ducer had not got the price he want
ed Last ycar, soms ¢f us who repre-
sent the sugaicanc-growing areas had
desired that Government may fix a
higher price for sugarcane, but it was
rejected on the plea that the con-
sumer should not suffer If you
increase the price of sugarcane, the
price of sugar will increase and the
consumer will have to suffer. Becaust
of this argument, we reconciled our-
selves.

If you look at the position todav.
the country has suffered in the gense
that if we had given a higher price
for sugarcane, the producer would
have produced more sugarcane not
only in termsg of greater yield per
acre, but also m terms of getting
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more areas under the cultivation of
sugarcane. Thus, all concerned—the
eonsumer, the producer and the coun-
try-—have suffered. The production of
sugar is not much less to creaie this
scare. In fact, I very well remember
that the Food Minister did well by
assuring the House time and again
that the carry-over stocks are quite
enough and they would be able to
cope up with the increased demand of
the consumers. Not only that; he
struck a cheerful note and said that
the export of sugar, as it was pro-
grammed, will be carried out. So, we
thought there would be no difficulty,
though it was expected that there
would be less production of sugar. No
doubt the production of sugar fell
below the estimated quantity, but
even then the production even today
has not fallen to such an extent as to
have created this scare.

Obviously, therefore, there is some-
thing wrong in handling. Take the
case of releases is the months of
March and April. The sugar release
had been to the extent of 1,70,000 tons
each month. It is expected that the
consumption this year would be to
the tune of 21 lakhs tons; i.e. 1,75,000
tons per month. Particularly in the
hot months, when there ig greater
demand for sugar, the releases had
been less; they should have been a
little more. When an unreal scarcity
propaganida was created, thereby
resulting in the sugar prices rising, I
do not' think anything would have
been lost if you released a little more
sugar, as we are doing now, viz,
1,90.000 tons per month. Had we
released this much sugar in March
and April, the situation would have
been better. We would have hardly
~ needed 1,85.000 tons or something like
that. So, the handling of the situa-
tion, particularly in the realm of
releases, was not accurate to cope up
with the situation. Another thing in
this regard is that when we made the
releases we thought that the sugar in
that quantum will reach the con-
sumer. That does not necessarily
happen every time. We know how
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the market goes and how the cycle
of the trade works. From the factory
sugar is released, but then it is held
by the wholesalers and the whole-
salers can play with the consumers
freely. It is a common knowledge
practically in every big city—we have
seen it—they create an artificial
scarcity, charge more prices and
thereby get higher profits. That has
happened and this is the reason.

Therefore, taking advantage of the
laws that we have in force, had we
gone into the details of the trade at
various levels, particularly at the
wholesale level, and the agency
between the wholesale and retail
trade, had we kept a good watch over
it and penalised some persons, the
effect would have been quite different.
Even now I feel that what is needed
is not an enquiry neither full-fledged
rationing; what is needed is a good
watch over the trade to see that they
play the game very fairly. The Minis-
ter should employ certain agencies,
some people, to go incognito and find
out the rates at different places at
different levels and if there are any
malpractices strong and prompt action
should be taken against the anti-
national elements that are working in
the field. A few actions here and
there may bring down the situation
to normaley and the 'scarcity which is
so much felt now all over the counfry
would not be felt.

Now I come to the question of
zones. Some zones have been creat-
ed. Take the case of the South. T
belong to the southern zone which
consists of the four States of Andhra
Pradesh, Mysore, Madras and Kerala.
They were put in one zone thinking
that they are self-sufficient, so far as
sugar is concerned. Though we are
deficit in sugar, our deficit is not very
much. Particularly, if we look at the
expansion programmes of my State I
am sure that in the near future the
Southern zone will not only be not
deficit but also will be surplus. But
what happened this year? When a
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{Shri Heda]
separate zone was created sugar
started bemg smuggled out of the
zsone, particularly to Bombay, and thus
resulted in greater scarcity in those
areas. I do not know anything about
U.P, but it has affected us, because no
sugar was allowed to be jmported to
our zone and some sugar was going
out of the zone. The result was that
prices increased and no action was
taken to stop them So, we in the
south zone had a little more difficul-
ties I hope Government will take
cognizance of this fact ahd allow
more sugar to be taken to the south
gone so that the position there may

improve

Agamn, I make the same plea that
what is required 1in the situation s
8 better watch over the trade, part:-
cularly over the wholesalers and the
muddle links, which are many times
unnecessary between the wholesaler
and the retail trade As some hon
Members have said, many of these
middle agencies are not real agencies
They are not in the fleld; they are
just bogus ones In these matters
favouritism in various gpheres of hife
does play 1ts own part, However,
if we keep a good watch over this and
penalise the elements that are not fal-
ling into line, who are chargeing more
rates than prescribed by the Govern-
ment, the situation can be controiled
better, the prices will come and we
will not be faced with any difficulty

With these few remarks I oppose the
motion, as well as the amendment
moved by Shri 8 L Saksena

Shri 8. M. Banerjee: I rise to sup-
port the motion of my hon friend,
Shri Khushwaqt Rai I remember
when this question was raised in this
House the hon. Minister assured us
that every possible step was being
taken to check the prices This un.
fortunate statement of the fortunate
Minister is before us and I have read
it with keen interest And while
reading 1 found that the Ministry or
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the Central] Government knew about
this crisis. It was in sight in the
month of February, 1950. It is also
stated here that they had this know-
ledge that the mill.owners and the
trade will exploit the situation. When
I read the statement 1 could not possi-
bly understand the helplessness of the
Ministry, whether at the Centre or at
the States. Were they actually help-
less or was 1t a deliberate collusion
with those magnates who are trying
to create a situation in the country in
which 1t would be difficult for anyone
to function? I accuse the hon, Minis-
ter and his Ministry, because I find
that such a crisis, which was already
m sight, could have been avoided.

It 1s also said here that different
figures were shown and some figures
were not shown m the books and it
was i the knowledge of the Food
Ministry that the mill.owners were
adopting these tactics I want to
know the action taken against these
mili-owners This 18 not the first time
they wanted to create this situation,
this 1s net the first time they wanted
to exploit the situation, because they
are exploiters by nature, it 1s 1n their
blood and they go on exploiting any
situation whether 1t suits the Govern-
ment or not

So, my contention 1s this The
Food Ministry has utterly failed in its
duty Today, I am gorry to say that
if you analyse cvery letter—I have
4analysed 1t—you will find that in the
word ‘‘sugar” “s” stands for “scandal”
‘u” for “unchecked”, “g" for “glaring"”
‘‘a” for “amazing” and “r" for “real”
So, “sugar” 18 an “unchecked, glaring,
amazing but real scandal”. And I am
ieally sorry to see that even today
the Minister feels ke remaining as a
Minister Don’t you think that 1t
18 high time that the hon. Minister
resigns peacefully and gracefully®
The entire situation has been created
m such a way that the common man
does not feel that this crisis could not
be averted.
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In 1940 when there was a sugar
racket—it is quite evident from the
book written by my hon. friend, Shri
8. L. Saksena—the hon. Prime Minis-
ter said in this very House.

“What is more disturbing is not
the fact that some of us have got
sugar and some of us have not
Been able to get sugar but the

fact that sugar position should
deteriorate so rapidly and the
situation could not be checked

quickly., That is a fact which is
very important and we should
find out who is particularly
responsfble for this and who 1s
guilty of it"

Some ressons have been aftributed.
They say that the sugar production
was low and the quality of the cane
was not good. May 1 mention for the
information of the hon. Minister that
in this very House when we the
Members wanted to discuss why the
Central Government stands in the
way of increasing the price of sugar,
especially when both the Houses in
UP. and Bihar have unanimously
recommended that the price of sugar-
cane be increased to Rs. 1'75 it was
rejected on the ground that the prices
will be increased.

Even the hon, Prime Minister,
who took part in that debate held
the same view So, T can tell you
that these mili-owners and these
magnates not only hit the consumer
but equally hit the cane-growers and
the workers. The Government today

is a silent spectator of the whole
show,

Now, [ take the distribution of
sugar. In U.P. they have started dis-
tribution of sugar at the rate of .97 nP
per seer through the fair price shops
and they feel that the crisis in Uttar
Pradesh has been solved, I cannot
blame the State Government for that
particular state because their crisis is
much more than the sugar crisis. They
are unable to solve that. But I can
tell you that only 40 per cent of the
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population is getting sugar through
these shops. How can a2 man feel that
Government is doing something? He
knows that if he can wait patiently in
the queue he can get one, one and a
half or two seers of sugar, but if he
has money in his pocket, he can go
into the market and purchase any
quantity at the rate of Rs, 1/4[- or Ras.
1:25.

13.41} hrs.
fMRr. DEPUTY-SPEAKER in the Chair}

So, the production has been deliber-
ately decreased by those who wanted
to have fabulous profits. Nobody can
deny that the sugar magnates made
fabulous profits during the last so
many years. [ will read out how the
profits increased. If you take Base

1939 as 100, these are the index
figures: —
1942 126.7
1943 157-8
1944 133 §
1945 w8 9
1940 122°4

Then I am quoting from 1951

onwards.
1951 221
19.2 409
1953 419
1954 336
1955 413
1950 454 5

How can anyonc believe that there is
no profit> So, my submssion is that
the <ugar magnates with the help of
the Food Ministry both at the Centre
and at the State level have created
this situation.

In 1949, I remember, when a com-
mittee was appointed to go through
this, they maac certain  observations.
They asked that action should be
taken against the Sugar Syndicate.
The recognition of the Sugar Syndi-
cate was withdrawn but later on it
was restored with a mild warning. It
was in the knowledge of all these
people that such a situation may arige
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in the future also. The Sugar Enquiry
Committee, 1950, which looked into
the popular complaints against the

Sugar Syndicate, reported as under:— .

“The Sugar Commission started
investigation into these com-
plaints and addressed the Sugar
Syndicate on various matter in
connection with it, but the Syndi-
cate followed a  policy of delay
and evasiveness  which clearly
showed that the Syndicate was
reluctant to submit to the control

and supervision of the Sugar
Commission.”
It is quite evident that right at the
beginning, in 1949, the same  thing

happened and today the sugar situa-
tion is almost out of control. You
produce more otherwise there is no
" solution. But the workers are suffer-
ing at the hands of these mill mag-
nates. Cane-growers are also suffer-
ing. The consumer has been hit and
today a situation has arisen that a
high power commission should go into
this scandalous affair. Till it submits
its report, it is necessary that the hon.
Food Minister may kindly resign,

An Hon. Member:
suffered. .

Shri S. M, Banerjee: Whenever a
question is asked, whether it is about
foodgrains or about fodder, whether
it is about sugar or about salt, some
statistics are given in this House. I
have received a telegram from Tri-
vandrum which says that the price
there is Rs. 47-8 per maund. It is
from the Chamber of Commerce there
which is patronised by them. They
say that this rate is unprecedented for
the past many years. My information
is that the biggest manufacturers
there are Parry and Company. They
were supplying sugar at a lower rate
but they were asked, “You cannot do
it; now you have to give at a particu-
lar rate.” I do not know why, vhen
the mill-owners were ready to give at
a lower rate, they were asked to in-
ecrease the rate.

He has not
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Shri A, P, Jain: Who asked them?
P

Shri S. M. Banerjee: I df ot know.
Somebody must have dssed. But,
today the rate is Rs. 47-8-0 per
maund. .

So, let a commission be appointed.
Let a judge of the Supreme Court be
appointed, though '1 know that after
the submission of the report the re-
port may not be accepted because
even the recommendations of the Sup-
reme Court judges are not accepted
or are flouted by this particular Gov-
ernment. So, my submission is that
immediate steps should be taken....

Mr. Deputy Speaker: This ought
not to have been said that the deci-
sions of a Supreme Court Judge are
not respected by the Government.

Shri Vajpayee: This is what is
happening.

Shri V. P. Nayar (Quilon): Even
when the judge himself is consider.
ed....

Mr. Deputy-Speaker: No authority
in the country can afford to flout the
decision of the Supreme Court. This
should not be said.

Shri S. M. Banerjee: I can use the
mild word ‘ignored’.

Mr, Deputy-Speaker: Not that. The
Supreme Court has got wide powers
to gee that its decisions are imple-
menved, executed and obeyed.

Shri V. P. Nayar: The decision on
the report of Justice Vivian Bose is
fresh in our memory,

Mr. Deputy-Speaker: That is not a
decision of the Supreme Court. Com-
missions are different.

Shri S. M. Banerjee: Another thing
is about distribution.

Mr. Deputy-Speaker: The hon.
Membar should conclude now. 10
minutes have been given to each

hon. Member.

-
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4 8. M. Baneejos: I want only
snother minute and a halt, 1 have
come to distribution, Regarding dis-
teibution, it says:

‘From the May release, the
Uttar Pradesh Government de-
cided to arrange for distribution
of sugar through the Uttar Pra-
desh Co-operatives Federation....”

‘What is this Uttar Pradesh Co-opera-
tives Federation? I have no time,
otherwise I would have traced the
histary of those who have formed
¢his Federation. They are the same
men, the same exploiters but in a
different form. The Sugar Merchants’
Association in Kanpur itself issued a
press statement. went to the District
Magistrate and met the Food Minis-
ters, both at the Centre and in the
State. They say, “We promised to
distribute sugar at a reasonable price
of ‘95 nP.” They were not consider-
ed. They said, “No, we have got this
Co-operatives Federation” because, I
know that they are the offshoots, the
‘branches of those mill.owners who
have created this situation.

8o, what 1 submit 1s that this com-
mission should be appointed at the
earliest. Till that time there should
be proper check and this hoarding
must stop. Uneven distribution of
sugar must stop. There is a serious
situation in the country and I again
respectfully submit to my hon. friend,
the Minister, whom I respect most,
kindly to submit his resignation in the
larger interests of the country because
in that case the people will feel that
the hon. Minister has taken it very
seriously.

ot gy (WrregT) ST
s wEeT, Of § arre i Tw &
faroer & o 7 agw ¥y wwr T o
o g oft wer o §, agw At
sawmorgidfwrd dwar g
W dw e ow gd N
ge & frar wx Qfad e w e
18 (A) LBD-—8
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MmO TR QE
AT § 9 O oo A 6 A
W & o dare adf |
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% 8 Gorg T AEF & FuT AT SRR
A G 7 & for & sadv o F vy 9%
& & qw a1 Wy e E | gA Wik
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Shri Goray (Poona): He has sur-
wvived all that.
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*“The Food Minister has made it
clear that from the July release,
the entire production has been
taken over by the Government in
the comntrolied area for direct allot-
ment. In effect, therefore, if there
was any exploitation by the fac-
tories or if they have charged
higher prices as alleged, this was
restricted to only two releases
made by the Government, one
towardg the end of May and the
other towards the end of June. In
these releases, the total quantity
released was 375,000 tons”
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Shri Khadilkar (Ahmednagar): Mr.
Deputy-Speaker, Sir, I would like to
discuss this issue of sugar prices
from a long-range point of view,
because I do not think there is a
short-term solution to this problem.
As we all know, in 1946 and 1047, we
used to get sugar at 13 annas a seer,
but since then, taxes, excise and State
levies have gone up—I am trying to
analyse the factors which are beyond
the control of the Ministry which go
to increase the price of sugar. If we
take the Central excise as it has
increased in 1057, it works out at 17
nP. per seer. This is the increase in
taxation. The quantum of tax on
production was 14 per cent; now it
has gone up to 38 per cent, The tax
burden adding to the cost of produc-
tion is passed on to the consumers.
This is the present level. At the
same time, there is a reduction in
production to a large extent, But I do
not understand one thing, though the
Minister has given a statement.
There was the last year’s balance of
1-33 lakh tons. Why was it not made
available to check the prices? That
factor is not clearly mentioned in his
statement. Why sugar production has
gone down? This needs further ex-
planation as the hon. previous
speaker just now mentioned. As 1
said, you will have to find out some
long-term solution. Sixty-seven per
cent of the sugar production is more
or less controlled by UP, and the
northern Indian areas. There, the
method of production is outmoded; it
is wasteful. As the Minister of Agri-
culture he must look into this.

The mills are almost dilapidated
and the third factor which is operat-
ing is khandsari production. If at all
you want to mairtain a’ certain price
fevel for the consumer you will have
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to take all these
sideration.

Another thing which has affected
the price and to which serious
must be given is export. As the pre-
vious speaker just now mentioned we
are exporting 50,000 tons of sugsr
every year. But I do not think this
export is profitable because i{f wa
compare the prevailing prices here
with the prevailing prices in the in-
ternational market, taking our cost of
production into consideration, it is
about Rs. 240 to Rs 265 more than
the international prices. If we cal-
culate, by exporting this quantity of
sugar, we are losing Rs. 1°25 croees
annually.

factors inle com-

I do not know what benefit the
Food Minister is deriving from con-
tinuing this type of export and earn-
ing a meagre foreign exchange at the
cost of the consumer, because, ulti-
mately, this burden falls on the Indian
consumer.

Certain taxes have gone wp; rail-
way freight rates have gone up, I
admit. Production has gone down.
That is also true. These are factors
which are not under the control of
the Ministry or the Minister. What
is in his control? Has he performed
that part of his duty whereby he
could have checked the prices? Once
you come to that basic thing, my
first submission is that in our econo-
my, if sugar or some other essential
food material is in short supply, it,
without having at your command a
good control machinery, you begin
to talk about it, our experience
is thal hoarders and speculators
benefit thereby. So, unjess we
have got a controlling machinery of
an overall nature--because we have
learnt in the dayg when there was
rationing—there is no use of having
partial control. Control even at
strategic points is never effeciive in
the market. EKither you must have a
blanket control or no control at all
Then alone you can succeed in control-
ling the prices. Unfortunately, the
Food Minister bas not taken Into con-
tideration this basic factor which is



inherent and which has more or less
atitrenched ftaelf iIn our market me-
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country the distributors are
that todsy or tomorrow, be-
of shortages, because of certain
Matters, there are likely to be
and they are forewarned.
hoard the essentials and play
speculative manner at the cost
e life of the Common man and
poor man’s lfe is being corroded
r and further. This is the main

s

It is no use pleading that we have
Jess production. These things have
happened. But within the means at
your disposal why have you failed to
control the market and guarantee a

érs to hoard? What attempt was made
to punish these people? We talk loud:
‘We shall bring corruption to an end’.
In righteous anger we sometimes utter
these words. But if we examine the
policies, in day to day Iife we find the
greatest failure of the present Gov-
ernment so far as this aspect of our
economy is concerned. The price
levels of the daily needs of the peo-
ple are left more or less to be deter-

ing down the reputation of Govern-
ment.

My hon. friends have said ‘Here
you own your moral responsibility as
was formerly owned by the Railway
Minister when there was an accident

On the 9th August, I presume, the
Minister suggested that he is thinking
of increasing the production capacity.
In this country certain areas are good
for production; and, particularly,
south is very good. 1If he is consider-
ing the long-term aspect, if, from
my own province of Maharashtra, he
were to license 25 mills with the
optimum production capacity, they
will go into production in a couple of
years and this headache of shortages
will disappear within no time. There-
fore, when you release new produc~
tion capacity, I would urge that it
should not be released in areas where
the crop production is of an outmod-
ed nature, where the sugar produc-
tion machinery is also almost old and
useless, and other factors operate to
the detriment of increased production.
1t should be allocated to areas in this
country where it will be utilised to
the best advantage of the people at
large.

Pandit K. C. Sharmaa: Mr. Deputy-
Speaker, Sir, there has been enough
rather unnecessarily hard criticism of
the policy of the Government and
the failure in 1its implementation.
Therefore, I would not repeat what
is unnecessary. I would simply beg
to point out that in a developing
economy many things happen which
you do not expect

For instance, the consumption has
increased. Nobody expected that the
consumption would increase to the
extent it has done. Whoever be the
Food Minister, he cannot bring sugsar
or grain from his pocket. Mistakes
are bound to occur as they have
occurred. They have occurred be-
cause there was no pressure and the
hon. Minister does not claim to be a
It is the genius alone that
meets an unexpected crisis suecess.
fullv when it meets with unexpected
crisis. An ordinary man in office with
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a rationalised discipline at his back,
at the most, can avolid what is called
a breaking down of the administra-
tion, and so much the hon. Minister
can safely claim.

The fundamental proposition that
1 would like to point out is the propo-~
sition of production. What is wrong
is that we take things as they are.
In any developing economy there is
no order like the military order ‘as
you were”’ If you order the economie

lies the crux of the
problem. A great philosopher has
said: every day you go to bed, the
old man is dead; every day you wake
op n tie moming, you are a new
man. Every financial year that pass-
es should be left like that and every
new year that is coming should be
taken a8 a year of progress and
change and new measures should be
taken. Therefore, I would request
him to consider seriously this thing.
I have full faith in his capacity,
young as he is and resourceful
enough as he is. He can do the job.
should take it up seriously and
strong measures to see that a
variety of sugarcane is produced

year. Look at the cane going
the mill. What will the mill-
er do with some of that rotten
of cane, without any juice inside?
result iz that the cane fails to
the mill owner the necessary
uantity of juice Therefore, he does

&

i ML

ours has no face to boast before the
comity of nations that we are a civi-
lised people. The poor peasant has
to wait for 36 hours. Where is inde-
pendence for that man? Where s
your safety or liberty? Where is the
protection of the man?! This is the
consequence. Bad production is at
the root; these are the consequences
that affect the very roots of civilised
society.  Therefore, I urge him to
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take strong measures {0 have a bettar
variety of sugarcane and reise the
drice. Make it compulsory for §im
mill-owner to provide good mamume
&nd seed and give every help to
cultivator; the better wvariety
fugarcane will come and
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to be spent on it. When
1he 8212 iy burnt, what bappeny?

Gusly and take
Young as you are, if you put in your
intellect and physical capacity to the
iob, you will do it. I mean to say
nothing further, Sir.

Shri A. P, Jain: Sir, I am not going
to plead before this House that there
has not been profiteering in sugar
The mill-owners, wholesalers and the
Fetailers have all unduly benefited.
The question is whether in the cir-
cumstances Government bhave or have
fiot done anything to control the
price of sugar, whether they have
Succeeded to any extent. In the note
which I had circulated to the hon
Members, I have stated that the
sugar situation had improved but it
Was not yet fully under control. There
8re two kinds of questions involved.
One is the question of policy. Some
aliegations may have been made that
Wwe have deliberately followed a
Dolicy with a view to help the sugar
mill-owners. If that is so, it is a
very great charge and if we can be
held guilty of that charge, I am not
fit to occupy this place and I wil
Tesign. The second type of char
May be that there has been corrup-
tion in the department, etc. It is not
with my permission that cocruption
has taken place. I am prepared to

"=
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ek into it and I will say something
about it a little later

The first question is about the avail-
ability of sugar. In the paper, we
have maid that the availability o
sugar is not sufficient during this
year. Hon. Members have given cer-
taln figures. 1 am sorry to say that
those figures are incorrect. 1 will
first take up the question of the
availability of sugar in 1956-67. The

and sltogether the availability was
2561 Jakh tons. The consumption
was 10-46 lakhs, export was 144
lakhas. In 1837-58, the carry-over
wag 4:31 lakh tons. Production was
1978 lakhs; thus the availability was
24:09 lakh tons. Consumption was
2042 lakh tons; the export was 36
lakh tons, leaving a balance of 3-31
lakh tone.

Shri 8. L. Saksena: About khand-
sari?

Shri A. P. Jain: I am not including
khandsari now; I am coming to that
later on. The carry.over this year
wae 3-31 lakh tons. Some hon. Mem-
bers have stated that there was some
sugar in the ships Where 15 the sugar
m the ships or ports?

Shri Khnshwaqt Ral: 1 never men-
tioned ships; 1 mentioned ports and
markets

Shri A. P, Jain: There was no
availabllity of sugar at the ports.
What was available was only this:
3-31 lakh tons with the mills.

Shri 8. L. Saksena: 1 will quote
from the Indian Sugar Manual. There
were 85,000 tons in the inland markets,
14,200 tons in the ports and 4,58,939

with the factories.
Shri A. P, Jain: It cannot be so.

Shrl 8. L. Saksena: It is here on
page 89

Shri A. P, Jain: The hon. Member
may pass it on to me. I is true that

at that time there was a little
imported sugar available. This yesr,
there was no import of sugar. Some
of this wag carried over.

Shri 8. L. Saksena: It is all last
year’s production.

8hri A. P. Jain: It was 57-58 pro-
duction; I am talking about §58-89.
It is a fact that the carry-over was
3:31 lakh tons. The production was
19-21 lakh tons. So, the total avail-
ability of sugar during this year was
22'52 lakh tons. The consumption of
sugar in this year is expected to be
21 lakh tons and the exports would
be 25 thousand tons. So, the carry-
over at the end of the year ‘would
only be about 123 lakh tons for
1959-60. Ordinarily, a safe carry-
over is about 3-4 lakh tons because
the new sugar year begins from the
1st of November and the factory-
produced sugar 18 released only by
the middle of December. The new
sugar 18 ordinarily released in the
month of December, after the 15th
of December, and the previous year'’s
carry-over 1s consumed during Nov-
ember and December. So, on all hands
it has been accepted that the safe
carry-over is 8 to 4 lakh tons, This
year we will have q carry-over of 1.29
lakh tons only. While the statement
I made on a previous occasion that we
had sufficient sugar for consumption
this year 18 correct, nonetheless it is
a fact that the carry-over next year
will be only about 1 lakh or 1] lakh
tons as agamnst 3-31 lakh tons this
year. Therefore, it will have to be
accepted that though we have pgot
enough sugar for consumption during
this year, our position is a tight one.
No one can deny that.

An Hon, Member: Is it on the basis
of estimated production?

Shri A. P. Jain: It is now practi-
cally irm. Because, the special season
produces only 15 thousand tons of
sugar, and the production up till now
has been 1905 lakh tons. 8o it
will not exceed that.
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Another thing has been said, that
in the releases of sugar we have mani-
pulated in a manner as to create a
scarcity. I will place before the
House the figures of releases in the
year 1958 and this year. In the month
of January, in 1058 the release of
sugar was 1,868,000 tons; but this year
the release is 1,02,000 tons, that is
34,000 tons more. [n the month of
February, the release was 1,83,000
tons last year; this year it is 1,84,000
tons. In the month of March, last
year the release was 1,84,000 tons; this
year it is 1,85,000 tons. In the month
of April the release was 1,76,000 tons
last year, and this year it is 1,869,000
damy; Gkt i uny kit vigiht dhrasant
tons less. In May last year there was
a big release. The normal release
was 1,68,000 tons. But when the
sugar market went out of control and
the price began to go up—this matter
was also raised in this House—we
gave a special release of 1 lakh tons.
This year we have released 1,70,000
tons which compares favourably with
the normal release. This year our
stock position was not such that we
could give a special release. If I had
any sugar I would have given a special
release, So, although in May last
year two releases were given, one of
1,690,000 tons and another of 1 lakh
tons, this year only one release of
1,70,000 tons was given And I plead
before the House that the special
release of 1 lakh tons could be done
only because plenty of sugar was
available that year. This year it wes
not available, and I could not.

Shri 8. L. Saksena: There was
enough sugar in your stock, but you
did not do it. That was e crucial
mistake.

Shri A. P. Jain: There was no mis-
take. In the month of June last year
the release was 1,73,000 tons. This
year the release is 1,88,000 tons.

In other words, during the first six
months of 1950 we have released

AUGUSE 14, 1000  Bise in Suger Pricas 3946

10,858,000 tons. Multiply it by twe, Al
the total consumption comes to 21:7¢

tons. Can i$ be said that these
MNleages had been manipulsted in &
Ranner so as to assist the mill-ownacs?
I only want the House to judge on the
Dasis of the facts, hard facts which I
hyve placed before it, whether the
TQleases have been manipulated in
&4y manner whatsoever.

8bri 8. L. S8aksena: The misiake was
Mgde when the sugar price rose o
Ry. 9 and Rs. 10.

Shrei A P, Jain: [ have already said
that 1ast year in the month of May we
Bye 5 soere) 7edesse of 3 22ky loar
When the prices began to rise. This
Y%ar we could not afford to do it
because of the reason that our sugar
Pasition was very tight.

Shri Braj Raj Singh: Is it not a fact
that tast year the special release wa.
Made only for the reason that the
5€ason was summer and also marriage
S€ason?

Shri A. P. Jain: It was mad-
because the prices were going up.

Shri Subblah Ambalam (Rama
Néthapuram): May I know why Gov-
€Tnment could not ban the export of
8Ugar?

Shri A. P. Jain: I am coming to
that, Take the question of export

1e House is well aware that we need
f°roign exchange badly. Awnd, there-
Orc, we decided on a policy of export
of gugar, with the approval of the
Hoyse. This year we decided to
€Xport 1 lakh tons of sugar. That was
baged on the original estimate, Our
€Stimate of production this year was
21 1akh tons, and with a carry-over of
341 lekh tons we were expecting that
Wb shall have a total quantity of 24.31
lakhs at our disposal.

Shri 8. L. Sakwena: What was the
bagis an which that assumption was
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made when there was actually less
sugarcane? '

el A, P. Jain: That was the esti-
anate. It did not come out to be true.
When we came to know that the sugar
position was tight and we shall not
have much surplus of sugar, we
reduced the quantity to be exported
from 1 lakh tons to 28,000 tons.

Shri 8. L. Sakeena: When?

An Hom. Member: In July.

Skri A. P. Jain: We bave exported
only 9,000 tons out of the 25,000 tons.
8o, it is not that we did not take that
‘step. We did take that step to reduce
the quantity of exportable sugar.

Shri 8. L. Saksena: What was the
samount in April when the price was
rising? You knew in February.
(Interruptions)

Shri A. P. Jain: We took a decision
and we announced 1t. (Interruptions)

Mr, Deputy Speaker: Order, order

Shri A. P. Jain: Another question
has been raised about the system of
allotments During the first four
months, that 15 December 1958 to
March 1959, the system was to receive
the applications by hand. Immeds-
ately on receipt, a prionity number
was assigned to each applicant in the
presence of the applicant. These were
then entered in a register, and then
on the basis of the prionty entry in
the register the allocations were made.
On the 28th March, 1959 there was a
buge crowd which collected and the
police had to be summoned. There-
fore, the system of receiving applica-
tions by hand was given up and the
applications from 30th March, 1959
were received through registered post,
socompanied by a chalan of deposit.

Shri Subblsh Ambalam: May I
Amow whether these applications were
0esived at New Delhi or......
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Shri A, P. Jain: Yes, at New Delhi.

Shri Subbish Am¥silam: For the
whole of India?

Shri A. P. Jain: Yes, for the whole
of India.

And priority numbers were assigned
on the basis of the delivery memo
received from the post office, After
assignment of priority numbers the
applications were scrutinised by a
committee of three senior officers of
the Directorate

An Hon. Member: Very nice!

Shri A. P. Jain: Ordinarily we have
been allocating 2 per cent. of the
sugar for the purposes of allocation
direct by the Government. This system
continued right up to Aprnl, and at
that time sugar was allotted to certain
area,—because 1t was a comparatively
small quantity—where the prices had
a tendency to go up It was done in
some big towns of UP and other big
towns were Selected; among these
were Calcutta, Kanpur, Delhi, Bombay.
And when the pr.ces began to go up
in the Punjab all the towns with a
population of more than a lakh were
also selected

These are the various operations
through which sugar has been distri-
buted, which are generally the normal
operations and about which I have
mentioned.

As a result of the rise in sugar
prices which happened about the end
of April and the beginmng of May
we took the following steps: Firstly,
in order to control sugar or any other
commodity it 1s first necessary to find
out the persons whom you are going
to control and that can be done omly
through the system of licensing On
the 7th of May we issued a letter to the
State Governments requesting them to
take action to license the wholesale
dealers. 1 want to make it clear to
the House that the licensing of the
dealers takes more than a month;
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hecause, firstly, s notification has to
be issued and you have to give at
least fifteen days or more time for
the people to make applications.
After they have made the applica-
tions, each of the applications has to
be scrutinised and then a licence has
40 be issued. Now, as a result of the
issue of this letter on 7th May the
wholesalers could be licensed by the
middle of June and in some cases
they could not be licensed by the
middle of June. Therefore, we could
not take over the entire sugar for
distribution through the wholesale
dealers, because if we had taken it
over than anybody who came would
have got the sugar, whether he was a
wholesale dealer or not, and he would
have misused it. Therefore, when we
practically decided upon control of
sugar the first thing that we rightly
did was to license the wholesale
dealers. The system of licensing in a
major part of the country was finish-
-2d by the middle of June, but in some
parts of the country it was done a
little later.

15 hrs

Therefore, Sir, one thing follows,
that we could not exercise any rigid
control over the release in the mionth
of May because the release in the
month of May was made near about
the 23rd of May—22nd, 23rd or 24th.
In the month of June, when the
wholesalers had been licensed. we
took over the entire production of
Punjab and 70 per cent of the produc-
tion of U.P. and North Bihar for pur-~
poses of allocation by the Govern-
ment. The reason why we left 30 per
cent in these two regions of UP. and
North Bihar was that registration had
not been completed in all parts of
the country and, therefore, if we had
taken over the entire sugar for alloca-
tion direct by the Government there
might have been a great scarcity of
sugar in places where licensing had
not been done.

Now, in the month of July we have
-taken over the entire production in
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the controlled regions of Punjad, U.P.
and North Bihar for the purpose of
?.lnetanoeaﬂm The positien today

Shyt 8. M. Banerjee: Sir, may I ask
one guestion?

shri A. P, Jain: I will answer ques-
tions later. The position today is that
no movement of sugar from one zene
to another is allowed. In the north
of India each State is a zone and in
the south the four States constitute
a zone. Sugar is allotted to each zone
according to its requirements but on
the basis of its past consumption. ¥or
instance, in the case of Uttar Pra-
desh we found that normally Uttar
Pradesh was consuming 25,000 tons of
sugar and so we allocated 25,000 tons
of sugar to Uttar Pradesh. In the
case of Bombay we found that the
annual consumption of sugar in that
State was of the order of 3 lakh tons
Bombay has produced 3,20,000 tons in
its own territory, and therefore we
assigned 1,80,000 tons from UP. to
make up the deficit. Similarly, sugar
has been allotted to all the regions
according to their requirements work-
ed out on the basis of their consump-
tion.

Shri Easwara Iyer
What about the south?

(Trivandrum);

Shri A. P. Jain: I will explain why
certain regions are controlled and
others are not controlled. WNow, no
free quota for sale to factories i
available in the controlled regions
As soon as an allocation is made,
information is communicated to the
State Government and to the Coltec-
tor of the District concerned that so
much sugar has been allocated to such
and such a person. Distribution inside
the State is made according to the
advice given by the State Govern-
ment. The State Governments sre at
liberty to distribute it through co-
operative societies, they are at liberty
to distribute it through associstions
of merchants, they are at liberty {0
distribute it through licensed dsalers,
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but oot through other persons. So
far as the wholesale licensed dealers
are concerned, the State Govern-
ments inform the Centre that so much
should be allotted to each Dis-
et, which is accordingly allotted.
The State Governments also send the
name of the wholesaler to whom the
sugar should be allocated. So. Sir,
the position today is that sugar is
being allocated on the basis of past
congumption of the different States
according to the directions given by
the State Governments.

Then, the sale price of wholesale
dealers is also controlled on the
following basis: ex-factory price, plus
eost of transport, plus local taxes such
&s octrol ote, anrd up o Re J—not
exceeding Re. 1—for profit, handling
and incidental charges. The Cecllec-
tor, after taking these things into
socount, is given the power to declare
a price for his District.

Therefore, today the position i< :hat
in the controlled regions the milis are
not allowed to scll any sugar on their
account. It is the Government of
India which a‘locates the sugar to a
porticular person and the mulls sell
at the controlled price. Even the
wholesale price 1s fixed: of course, we
have not fixed the retail price because
I do not know whether it will be
wise for us to fix t¢he retail price

A question has been put as tv wny
we have not controlled the prices 1n
the whole of India and why we have
selected certain regions for controlling
prices leaving the other rm¢gons In
particular, the case of South Bihar
has been pointed out. Hon. Members
will remember that the system of con-
trolling prices was taken up in the
month of April, 1858. When the prices
in North Bihar and Uttar Pradesh
were fixed, Rs. 86 per maund was fix-
ed as the controlled price and
Re. 36-8-0 was fixed as the control-
led price in Punjab.

Shri Braj Raj Singh: It was in July,
1938, I believe.
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Shri A. P. Jain: I stand corrected
At that time we found that in the
case of South Bihar the cost of pro-
duction worked out to Rs. 37|20 nP,
whereas the selling price in the market
in the month of April, on the basis of
which these controlled prices were
fixed, wag Rs. 36[25 nP.

Shri 8. L. Saksena:

What s the
basis of those figures?

Shri A. P. Jain: These are Sgures
thay have been calculated. In the
Control Order it was said that the
Central Government may from time to
time by notiufication in the official
Gagette fix prices or maximum prices
at which any sugar may be sold or
dehvered, and d.fferent prices may be
fixed for d flerent areas, factories or
different types or grades of sugar;
Such prices or maximum prices shall
be fixed with due regard to the prices
or m:r.mum prices fixed for sugar-
cane, manufacturing cost, taxes, rea-
sonable margin of profit for producer
or trade and any incidental charges.
U’ we had fixed the prices for South
Bihar at that time, we would have
made a gft of Rs. 1104 nP. to the
factories of South Bihar because, as
the hon. Members are well aware,
when a controlled price is fixed that
Renerally becomes the normal price
and sales do not take place at a price
lower than that, That is the general
eXperience. If the selling price at that
time was Rs. 36 25 nP. and the cost of
Production was Rs. 37'29 nP., certainly
we would have made a gift of 1{04 nP.
to the factories of South Bihar if we
had fixed the prices in.South Bihar.

Shri S. L. Baksena: The U.P. Gov-
ernment has said in the Assembly that
the cost of production was Rs. 33 only.

Shri A. P. Jain: Those figures are
wrong: they have themselves said that
those figures are wrong.

Then, why have we not controlled
the prices in Bombay and Soufh
India? Bombay is a highly deficit
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State 50 far as sugar is concerned, Its
annual deficat is of the order of 1,580,000
tons. Though South India has now
become almost self-sufficient, it was a
deficit area in the past. The prices
both in Bombay and 1n South India
are determined by the ex-factory price
of sugar n UP and Bihar, from
where sugar 1s exported to these
centres, plus the cost of freight There-
fore unless we had taken the entire
distribution into our hands it would
have been impossible to fix prices in
respect of the factories in the south
because 1t 1s not the cost of production
m the factories in the south and 1n
Bombay which determines the market
price there but 1t 18 the landed price
of sugar imported from Uttar Pradesh
which determines the price in Bombay
and South India

Now, the Southern India Mill
owners’ Association worked out a
scheme even, I think, in the month of
May for controlling the prices, and
they fixed the issue price on the basis
of the landed cost of sugar from
Uttar Pradesh

Shri Subbiah Ambalam Are we
to understand that the prices of sugar
m the South were fixed in relation
to the Uttar Pradesh prices’ I may
inform the Minister that with the
announcement of the Government
about sugar control and the
announcement about licensing to
sugar dealers the prices shot up bv
20 per cent in the South

Shri A. P Jaan According to my
information, normally, the market
price m the south i1s determined by
the landed cost price of sugar in the
South from Uttar Pradesh

Shri Subbiah Ambalam* May I
know the ex factory price of suga:
produced by the distilleries in the
South and by the manufacturers in
the south prior to control?

Shri A. P. Jain: I do not have the
figures at present. I can give them
it he wants later
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Shri Naraysoankutty Menon
(Mukandapuram): Anybody  omn
know the prices prevailing in the
market. The hon, Minister's figures
are based on what? Nobody knows,

Shri A. P. Jain: What I said was
about the basis on which the market
prices are determined

Shri 8. L. Saksena: Does the hon
Minister know that the late Shn
Kidwai fixed the price of Rs 30 all
over India including Bombay and
Calcutta”

Shri A P. Jain
ported sugar

Shri § L. Sakeena. For the suger
produced in this country

That was for 1m-

Shri A. P, Jain, Now, I may say
that even now there are some ease
pending I think some cases have
been decided Sugar was requus
tioned and the Government had to
pay a higher price because the con
tention of the millowners was that
they should get a price on the basis
of their cost of production wherear
the Government did not want to do 1!
The case was decided in their favour
That 1s why we did not fix the contro
price for the whole of India Thes
three regions, that 1s, Punjab, Utia.
Pradesh and North Bihar, produce
about 70 per cent of the sugar pio
duced 1n the whole of India and w
were quite justified 1n concludin
that iIf we can fix the price of 70 pe:
cent of the sugar the other prices wi !
pe controlled, and in fact, for a lou
period, thev were controlled Bu
when the prices in Uttar Pradet
went up the prices in the South and
sn Bombav also went up and when
prices 1n Uttar Pradesh and Bihar
have been controlled now, sugar 1s
pemg supplied at ex-factory ratec
and the prices are normal

&t wiwa ww (qfen) 0 W
saq—edg—ug & 7§ § a8, W
{ogd wff wrawd @7
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Could we not have taken those steps
in February when the warning was
given in the House?

Shri A, P. Jain: Hon. Members
from the other side....

Shri Narayanankutty Menon: From
all sides.

Shri A. P. Jain.... .spared no criti-
cism. But the first time when sugar
prices began to go up and a scare
created was about the end of April
It was on the 7th of May that we
issued letters to the State Govern-
ments to undertake licensing of sugar
dealers.

There is also another aspect of it
Unnecessary licensing and unneces-
sarily creating scare is not a good
thing.

Shri S. M. Banerjee: When the
question was mooted in this House.

Shri A, P. Jain: Even before I made
the statement in the House we had
issued inzfructions to the State Gov-
ernments to licensc the wheieeale
dealers. This is so far as tae policy
is concerned and so far as the sieps
taken by us are concerned,

Shri Subbiak Ambalam: [ want 1o
offer only one peint for being ex-
plained. The hon. Mialster said that
there was an announceme it regarding
the control of sugar and licensing.
May T know whether before the
announcement was made, the Govern-
ment took care to requisition  the
entire stock available with the mill-
owners?

Shri A, P. Jain: No, Sir. That is
because we had nc machinery for dis-
tribution.  Before we tequisition the
stock we must have machinery for dis-
tribution and in the month ot April
we created a machinery for distribu-
tion and by the end of July we had
taken over the entire sugar.

Shri S. M. Banerjee: One clarifica-
tion. It is pertinent in this case.
The Minister, in his slatement, said:
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“While these control prices werse
generally effective till April 1959
when the prices staried rising,
there were reports that most of
the factories were charging aigher
prices, without of course reveal-
ing them in their Dbooks which
would have enabled legal action
to be taken.”

I want to know whether there was
any action taken. I want to know
why no action was taken whea it was
definitely known that they ch'\ charg-
ing higher prices.

Shri A. P, jain: No specific case. ...

Shri S. M. Banerjee: Am 1 10 iake
it that no reply to my gucstion was

given?

Shri A. P. Jain: Four specific cases
of the violation of the law were -
ported to us. We prosecuted  iwo
people. In the other t{wo cases, the
persons who had sent ino teiegrams
of the first information wore not nre-
pared io give evidence. One of these
cases has been decided by tiic Caleutta
courts and the olher case iz pending.
A large number of persens  wrote to
us. One of 1he hon, Membors who 1s
a parly to this motion el me and
made some complaint. I told him,
“Give me a specific case and T will
prosccute the persan concerned”. I
know that a big racket was going on
and that profits were being made.
When it came to a gquestion of evi-
dence we were nol gotting the  evi-
dence. We wrote te the State Gov-
ernments of Uttar Pradesh and Bihar
to depute their police to detect those
cases. They could not send us any
case. Here, we tried tc delect cases
through the Special Police Establish-
ment. Thev said that uniess some
specific facts were given ts hem and
any particular case enirusted to them
they could not carry on anry enquiry.
I know profits had been made. I am
very unhappy about it. It ic most
unfortunate that there should have
been so much of profiteering by the
millowners, by the wholesalers and
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by the retailers, and in ihe circum-
stances, we could not contro! it,)

An Hon, Member: Res.gn

Shri A. P Jain: Witn (he various
steps that we have taken, the situation
13 comumg under control ard I hope
and wish the position will impiove

There 13 one thing moie Hon
Members have said that there has been
a lot of corruption I would not like
to defend any corruption 1 want
hon Members to give me at least some
facts 1 do not say, “all the facts”.
It cannot be a roving enquiry If 1
am given some facts, I wul look into
the cases, and see whethe1 there has
been any corruption in tlie allocation
or whether there 1s anything funda
mentally

Shri 8 L. Saksena: I shcll give all
the evidence that 13 avaiiable with me

Shri Subbiah Ambalam: It 15 not a
question of corruption From the
palicy of the Governmeat as Seen
from the statement of the Minister, it
18 clear that the Government have not
cared to take adequatc steps before
announcing the programme You
allowed them and created a situstion
for t' ¢ 1 10 indulge in ccrrupt prac-
tices and sell all the stocks in  the
black market

Mr Deputy-Speaker. Am I charged
with this allegation?

Shn A. P, Jamm: Some hon Mem-
bers said that 1 was constitutionally
responsible If there :s ary charge
against me, I am prepared to stand a
trial, and I am prepared to resign I
will not stand here for a maute
(Interruptions)

Shri 8 L Saksena: Appoint a Com-
MIESION

Shri A. P, Jaln: If 1t 15 a question
of anything having gon: wrong in the
Directorate, well, 1 am prepared to
Jook 1nto it

Amu.lm Mhmm 2398

Skri 8§, M. Banerjee: Appomt |
Coraraission

Shri A P Jain: There 13 no case
for the appomtment of a Commassion
You may charge me 1 am here, and
1 have explamned the policy You
may not agree with it, bu* 1 mamntain
that these are the eotrect policies.
The House 1s the judge of the policies.

Shri 8 M Ranerjee: It is no policy;
it 1s polishing

Shri A P, Jain: If, on the other
hand, there has been any corruption
on the part of any officcr or any offi.
cial, he must be purushed  Nobody
could give hum any sheiter  But this
kind of sweeping charge- that Rs 2%
lakhs

Shri Braj Raj Singh May I ask
whether any regulations were made
for announcing tender:  accepting
tenders, et¢” May I know whethe
any mformation was published in the
bress or whether any such thing wa«
pasted on the nolice-boaid of the
Sugar Directorate?

Shnn A P. Jain. No These rules
were laid down from time to time |
um prepared to pass on a copy of these
rules to the hon Member

Shri Nagi Reddy
What 18 the use?

(Anantapus)

Shri A P Jain, For the puipose of
allocation But they are not publish
ed in the gazette If any allocation has
been made agaminst these rules and
which gives rise to suspicion of
bribery or corruption, certainly action
can be taken in those matters 8o,
the pos'tion 1s clear

Shri Narayanankutty Menon: May [
ask how many crores of rupees bas
the AICC received during the last
tlections irom these millowners alobe
m Uttar Pradesh? The highest form
of corrvption

23
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Shri A. P Jain: 1 know there is a
Jot of sentiment and passion about it
1 know that the mitustion has been
bad I know that it has not fully
come under control as yet, but I
maintamn that things have been im-

We are doing our best and
we hopz that sugar will come fully
under our control After all, the key
to the maini{enance of proper prices 1s
production This year, as 1 said, the
mam cause for the rise in price of
suger was low production Some
suggestions were made for increasing
production We will give due
consideration to them, There will
be utmost effort on our part to in-
crease the production of sugar, so
that these difficulties may not arnse

Shri Braj Raj Singh: In view of
tge serious situation, can he cate-
gorically say that no exports are
gomng to take place 1n the future
months?

Shri A. P. Jain: The maximum
quantity fixed for export 1s only
25,000 tons, out of which we have
exported 9000 tons We will make
our utmost effort to reduce the ex
port to the minimum and we shall
try to export as httle as poscible
just for maintaining certain markets
We had a demand of about 60000
maunds of sugar from Nepal We
could not refuse them and we
supphied 1t Except for these excep-
tional cases, we are not allowing
exports

st wey ot (Twer) s
it § dwr o ww ook A
zEY } W sy & e e 3
HATH! JTHAT | 497 67 oS & feely
AW F1 FHUT YA FW@ A FHER
day 7wl o & ag s wgn
F 5 or & fefgema & fd o
YA WA & frafer w1, frg F @
T & Wy Y, W€ forare @ v Ay ?
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TN e e o ey By
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%5 it a8y qu fear o7 wwn § W
oEraY & AT war w3 ) fear o
awar § 1 o oy W g g, & any
st g 5 osw wr Siwee fear
STRAT | WYY A% YA HAEY FE W
axre ¢, feframm Rz iz s Wy
& W' ag @ Wy TaA )

Iaw W AW wada W
A T 3 w1 AY Ay T, S oy
dywadfrmm s W
T AT fafre aT vw sH A { 35
o @ A aga & faeme § 9 @
# 97 gaat § W fewa) ® g &
g fur o s § 0

G wweg aeer W forgy A
et adY foamy 2 a8 T w@ ?
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qri § @8 N w1 AR

st Wo wo F St W H faw-
Tl @Ig o wAd § fr w0
amwS § read g & & SA ww W
wAd AWM E T g AT ¥

Shri S. L. Saksena: Why have you

stopped the export of Kkhandsan
from UP to Rajasthan”

st Wo %o ¥ At frw W g
¢ ag N T T ) wwr feew @
% A oA fa ag 9 v AR
& A |

off wwww T R, W W
am ¥ ¥ men ¢ fe N I ar
g e F 3 agr sufeaw frar wr 3w
9T AR @ AT A R T T
& N} a3 [, fwar owE N
ot qreitg st W X oY ag W &
fie v qre & A freenfe 3,
A w3 A o e v ait
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(o wawer wa]
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st wo.we ¥ : 73 wif @
€ ar A vl 19T v fr om W
arr argd, 43 w7 AN offad
o T g4 ww gy f¥
wNveREd QW g § M we
Gagw ferar W@

Mr. Deputy-Speaker: After the
reply of the mover, the debale 18
closed I shall put the amendments
1 shall first put Amendment No 1 by
Shr1 § L Saksena

The question 18

That at the end of the motion, the
following be added, namely —

and recommends that « High
Power Commussion of Enqury,
consisting of either a Supreme
Court Judge or an emnent public
man be appointed to investigste
mnto the complaint, and to find
out the causes of the present
sugar racket which has already
resulted in the exploitation of
sugar consumers to the extent of
Rs 16 crores dunng the last five

months and the evasion of
on the profits so

3 R a _ s 4 income-tax
T g ARAYFAE o 3 accrumg to the sugar mul-
FM T EoT z R Fevam WY owners "
| Lok Sabha divided Ayes 32, Noes 84
Division No. 1 ] AYES 15.32 hrs |
Awssths, Shn Jagdish Kunhsn, Shn Ram Ganb Shr
Banerwe, Shn S M Mahendra Pratap, Rews Rso, Shn D V
Basumatsny Shn Mehta, Shri Asoks Rao, Shn T B Vil
Chakravartty, Shriman Renu Menon, Shrr Narsysnankuity Reddy, Shn Naraps
Dige, Shn Mullick, Shri B C. Saksena, Shus 8 L
Dwvedy, Shn Surend Pandey, Sk Seanu Shawtny, Shra Prakash \ar
Fhsa, Shnn Muhammed Pansgrahs, Shrt Singb, Shr Brsy Ry
Goray, Shn Parulekar Shei Singh, Shtn P N
Capta, Shos Sadhan Paul, Shps Ba fasaheb Tangsmam Sha
lyer, Shn Basware Pats! Sha U L Vajpayee Shni
Ksmble Shn B ¢ Rat, Shnn Khushwagt \erma Shn Ramp
NOES
Aguds, Shrt Balmuki, Shr Bhargavs, Pandit M B
Ambalam, Shri Subbsak Barupal, Skri P L Rhargave, Pandit Thakur Des
Avamugem, Shn R. S Basapps, Shn Chattiss, Shes Remunatben
Assmughems Shri b R Bhagst, Shn B R Chunl Lal, Shet
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Dug, Shei K. R, Mandsl, Dt. Pashupat
Des, Sei N. T Maniyangadan, Shri
Desal, Shri Mogerii Masuriys Din, Shri
Dube, Shel Mulchsad Masthur, Shri M.D
Racharan, Shri V. Mishra, Shri Bibhuti
Ganapaihy, Shei Misrs, Shei R, D
Gange Devi, Shrimaty Muza, Shri R.R.
Ghosh, Shn M. K. Murty, Shri M.S
Hajanavis, Shri Narasimhan, Shn
Haneds, Shn Subodh Noskar, Shri P 8
Juin, Shei A. P Naysr, Dr. Sushils
Juin, Shi M C Negi, Shri Nek Ram
Smachandran, Shn Nehry, Shn Jewsharlal
Jogendea Seu, Shn Neswi, Shn

Khan, Shri Osman Al Pahadia, Shnt
Khedkar, Dr G. B Pandey, Sht1 K Ncent
Rhwajs, Shn Jamal Panna Lal, Shn
Kistaiya, Shri Rsj Bshadur, Shn
Kotrukapally, Shn Ramaul, Skt S N.
Krishna Chandrs, Shr: Rane, Shn

Kureel, Shri B N Rao, Shrs Jagansthy

Laxmu Ba, Shnmeu
Mahadeo Prasad, Shn
Malniys, Shri Motilal

Reddy, Shn Rami
Roy, Shrt Bishwanath
Rup Narain, Shn

The motion was negatived.

Shri Sadhan Gupta (Calcutta-East)
The sugar magnates have got it

Rise in Sugar 2584
Prices

Sahu, Shei Remashwaae
Saigal, Sordar A.S.
Ssmants, Shri S.C.
Sorhadi, Shri Ajit Singh
Satyabhsma Devi, Shrimat:
Sherma, Pandit K, C
Sharms, Shri R. C
Shobha Ram, Shn

Singh, Shn Birbal

Singh, Shun D N

Sngh, Shn R.P

Singh, Shri Redha Mohan
Singh, Shn Raghunath
Sinha, Shn Amirudh
Sinhs, Shn Gajendra Prasad
Sinhs, Shey Jhulsn

Swinha, Shr Satys Narayan
Snatak, Shr: Nardeo
Sonavane, Shri
Subramanyam, Shn T
Thomas, Shri A M
Varma, Sha M L

Vyes, Shn R C

Wadiwa, Shr.

High Court, be appointed to
investigate and enquire into

unduly high profits earned by

Mr. Deputy-Speaker: The question

“The at the end of the motion, the
following be added, namely—

and recommends—

(a) that Government do
appoint a Committee consisting
of a High Court Judge and two
Members of Parliament one
from each House to enquire
into the undue profits earned
by the sugar interests during
the last few months '™

The motion was negatived.

. Mr. Deputy-Speaker: The question

“That at the end of the motion. the
following be added, namely-

‘and recommends-—

(a) that a Committee consist-
ing of five members of Parlia-
ment, three from 1ok Sabha
and two from Rajya Sabha,
presided over by a Judge of

the sugar industnalists during
the last few years’”

The motion was negatived.

Mr. Deputy-Speaker: 1 will now
put the motion of Shri Raghunath
Singh

Shri Narayanankutty Menoa: You
may rule 1t out of order as it has no
meaning

Mr. Deputy-Speaker: The Speaker
has allowed 1t and it has been moved.

Now the question is

‘That for the ornginal motion, the
following be substituted, namely.

‘This House expresses its con-
tern at the rise 1n the sugar
prices and after taking note of
the steps already taken by Gov-
ernment recommends that Gov-
ernment should take such further
steps as are found necessary
from time to time to check the
rise in the prices of sugar and
profiteering by sugar interests.”

The motion was adopted.





